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IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 376 OF 2006

ANANDA APPELLANT

STATE OF MAHARASHTRA ..., RESPONDENT

ORDER

1. We have heard | earned counsel for the parties.

2. W are of the opinion that no fault can be found
with the conviction of the appellant. The chain of
events clearly show that the appellant who was a
Patwari had tried to extort noney for effecting a
mutation on the basis of a gift deed that had been
presented by the conplainant, P.W1. We, however,
feel that in the Iight of the fact that the appellant,
as of today, is 72 years of age and the natter has
been pending in one Court or the other since January,
1987, and the prosecution is under the Prevention of
Corruption Act, 1947 under which a discretion is left
to the Court to inpose a sentence of |ess than one
year, we deemit appropriate in the facts of the case,
to reduce the sentence awarded to the appellant under

Section 5(1)(d) read wth Section 5(2) of the
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Prevention of Corruption Act, 1947, Sections 161 and
165 of the Indian Penal Code from one year to three
nont hs; al | the substantive sentences to run
concurrently. The appeal is dismssed wth the above

nmodi fication in the sentence.

[ HARJI T SI NGH BEDI ]

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI
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